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MADHYA PRADESH ACT
No. 18 or 2025
THE INDIAN STAMP (MADHYA PRADESH AMENDMENT) ACT, 2025

| Received the assent of the Governor on the 3™ September, 2025; assent first published in the ‘“Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 9% September, 2025. |

An Act further to amend the Indian Stamp Act, 1899 in its application to the
State of Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-sixth year of the
Republic of India as follows:-

1. (1) This Act may be called the Indian Stamp (Madhya Pradesh Amendment)
Act, 2025.

(2) It shall come into force from the date of its publication in the
Madhya Pradesh Gazette.

2. The Indian Stamp Act, 1899 (II of 1899) (hereinafter referred to as the principal
Act) shall in its application to the State of Madhya Pradesh be amended in the manner
hereinafter provided.

3. In Schedule I-A to the principal Act,-

€)) in article 5, in column (2), for the words "fifty rupees", the words "two
hundred rupees" shall be substituted.

(2) in article 6,-

(i) in sub-clause (ii) of clause (e), in column (2), for the words "one thou-
sand rupees", the words "five thousand rupees" shall be substituted.

(ii) in clause (gb), for sub-clause (i) and (ii), the following sub-clauses shall
be substituted, namely,-

"(i) If contract value One thousand rupees
is upto fifty lakh rupees.

(i1) If contract value 0.2 percent of contract
exceeds fifty lakh rupees. value subject to a maximum
of rupees ten lakh.".

(111) for clause (h), the following clause shall be substituted, namely:-
"(h) If not otherwise provided for,-

(i) Where value is involved. Rupee one for every
ten thousand rupees or part
thereof of the value, subject
to a minimum of one thousand
rupees.

(i) For the cases not One thousand rupees.".
covered by (i) above.

Short title and
commencement.

Amendment of
Central Act 11
of 1899 in its
application to the
State of Madhya
Pradesh.

Amendment of
Schedule I-A.
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3) in article 24, in column (2), for the words "one thousand rupees", the
words "five housand rupees" shall be substituted.
4 in article 32, in column (2), for the words "one thousand rupees", the
words "five thousand rupees" shall be substituted.
®) after sub-clause (ii) of clause (b) of article 38, the following sub-clause
shall be added, namely:-

"(iii)  for mining leases not 2% of the whole amount payable
covered by (i) and (ii) or deliverable under such lease.".
above.

(6) in article 41-A,-

@) in sub-clause (i) of clause (a), in column (2), for the words "five
thousand rupees", the words "ten thousand rupees" shall be substi-
tuted.

(i1) in sub-clause (ii) of clause (a), in column (2), for the words "two
thousand rupees", the words "five thousand rupees" shall be substi-
tuted.

(iii)  in sub-clause (i) of clause (b), in column (2), for the words "two
thousand rupees”, the words "five thousand rupees" shall be
substituted.

@iv) in sub-clause (ii) of clause (b), in column (2), for the words
"one thousand rupees", the words "two thousand rupees" shall be
substituted.

@) in article 48, in column (1), in explanation-1, after the word "grandson",

the words "and in the event of death of brother, his wife and children"
shall be added.

(8) in article 49,-

@A) in sub-clause (a) of clause A, in column (2), for the words "two
thousand rupees", the words "five thousand rupees" shall be substi-
tuted.

(11) in sub-clause (b) of clause B, in column (2), for the words "one
thousand rupees”, the words "five thousand rupees" shall be
substituted.

{9) in article 50,-

1) in clause (a), in column (2), for the words "one thousand rupees"
the words "two thousand rupees” shall be substituted.

(1i) in clause (b), in column (2), for the words "two thousand
rupees” the words "five thousand rupees" shall be substituted.

(iii) in clause (d), in sub-clause (i), in column (2) for the words
"one thousand rupees" the words "two thousand rupees” shall be
substituted.
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@iv) in clause (¢), in column (2) for the words "one hundred rupees”
the words "two thousand rupees" shall be substituted.

~) in clause (f), in column (2), for the words "one thousand rupees"
the words "two thousand rupees" shall be substituted.

(10)  in article 53, in column (2), for the words "one thousand rupees", the
words "five thousand rupees" shall be substituted.

(11)  in article 60, in column (2), for the words "one thousand rupees", the
words "two thousand rupees" shall be substituted.

(12)  in article 63, in clause B, in column (2), for the words "One thousand
rupees”, the words "five thousand rupees" shall be substituted.
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